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Tribes) Order, 1950 >n order to includfc 
the Garos, Khasis and Jaintias living 
in Assam or other States in the list of 
Scheduled Tribes ?

T H E  M IN IS T E R  O F H O M E  
A F F A IR S  (S H R IC H A R A N  S IN G H ):
(a) Y e s , S ir.

Cb) and (c). In the Constitution (Sche
duled T rib es) Order, 1950, the lis t  o f 
Scheduled T rib es in  rd a tio n  to the 
M eghalaya State is the same eg for the 
autonomous districts o f  Assam  State 
because M egl»laya was formerly part o f 
autonomous districts o f  Assam . In  these 
areas, G aro, K hasi and Jaintia ccm - 
m unities are treated as Scheduled T rib es  
but these communitie!; have not been 
specified as such in  respect o f  the Assam 
State excluding the autonomous d is
tricts. T h e  Joint Com m ittee on the 
Scheduled Castes and Scheduled T rib es 
Orders (Amendment) B  1967 had 
recommended that G aro com m unity 
may be included in  the lis t  o f  Sche
duled T rib es for Plains areas o f Assam. 
T h ere was no such recommendation 
about K h asi and Jaintia commimities. 
T h e  question o f the inclusion o f the 
G aro commimity in  the lis t o f  Schedu
led T rib es for Plains areas in  Assam w ill 
be considered when a legislation for the 
comprehensive revision o f the lists 
o f  Scheduled Castes and Scheduled 
T rib es is undertaken.

C r im e a  on  R a ilw a y s

59n -  SH R I B A S H IR  A H M A D : 
W ill the M inister o f H O M E  A F F A IR S  
be pleased to state:

(a) whether there has been series o f  
crimes on Railways recently such as 
dacoities endangering the life  and 
property o f passengers;

(b) whether such crimes occur as 
the local police who are under State 
Control failed to cooperate and Central 
Government feel their difficulty as law  
and order is a State subject; and

(c) whether Government propose 
to  take necessary steps to amend the 
Constitution  to bring law and order 
on the Concurrent L is t?

T H E  M I N I S T E R  O F  H O M E  
A F F A IR S  (SH R I C H A R A N  S IN G H ):
(a) Y e s , S ir. T here have recently been 
•  fiew incidents of daoo^ty and robbery 
O i B ailw ays.

(b) N o, Sir. There Is co-operation 
between the police and the R ailw ay 
authorities for investigaticc o f crimes 
on Railways.

(c) N o, Sir.

Ouitees o f Pong Dam

5914. SH R I U . S. P A T IL : W ill  
the M in ister o f E N G R E Y  be pleased to 
state:

(a) the number o f dam oustees o f 
villages Dhameta covered npto the level 
o f 1410 feet o f the dam who were sanc
tioned compensation by the Pong D am  
A uthority on 14th October, 1975
the number o f dam oustees who actually 
received com peniation and when;

(b) whether those dam oustees, who 
received compensation, have been evic
ted from  their lands; and

(c) i f  not, the reasons therefor?

T H E  M IN IS T E R  O F  E N E R G Y  
(S H R I P. R A M A C H A N D R A N ): (a)
896 oustees o f village Dhameta were 
covered upto the level o f 1410 feet. 
O f  these 786 oustees had received com
pensation from 18-3-74 to 20-5-75.

(b) and (c). T h e information is being 
collected.

Violent Claahes among Fishermen  
in Goa

5915. SH R I E D U A R D O  F A L E IR O : 
W ill the M inister o f H O M E  A F F A IR S
be pleased to state:

(a) whether Govcrnm enl are aware 
that there have been several violent 
dashes in Goa between fishermen en
gaged in traditional methods o f fishing 
and those u tiliz in g  fishing trawlers; 
i f  so, when did such incident;; occur 
and the nature o f the sam e;

(b) whether any representations from 
Government o f Goa regarding these in 
cidents have been received by Govern
ment; i f  so, when and the contents 
thereof;

(c) whether G ovem m ert o f Goa ha r̂e 
subm itted any proposals to settle the 
differences between the two classes o f 
fishermen; i f  so, the nature o f these- 
proposals and when were they' sub 
m itted; •

(d) whether Government o f Goa have 
taken any steps to solve the problem ; 
i f  so , whether these measures provide 
a long term  solution o f the problem i
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(c) the steps Government contem
plate to solve the matter?

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  (SH R I C H A R A N  SIN G H ):
(a) and (b). T h e  Goverjiment of Goa, 
Dam an and D iu  have intim ated that 
an incident o f violent clash between 
the fishermen engaged in  trfditional 
methods o f fisihing and those operating 
the fishing trawlers, which occurred on 
15-9-1976, has been reported to the 
police and the matter is being investi- 
t^ e d . There have also been non-violent 
clashes between these two group® of 
fishermen on a number o f occasions. 
Under the provisions o f the G oa, 
Dam an and D iu  Fisheries R iiles, the 
local Government have earmarked river, 
creeks, canals, streams and the sea along 
the coast o f  the Union Territory upto 
a depth o f five fathoms measured from 
the coast prim arily for the traditional 
fishermen. Fishing w ithin these areas 
b y  the mechanised boats is illegal. 
However, the mechanised vessels con
tinue to operate w ith in  these areas and 
thereby they damage the nets o f the 
traditional fishermen and hence the cla
shes. T h e  Government o f Goa, Daman & 
D iu  have, however, not sent any re
presentations regarding these incidents 
to the Central Government.

(c) to (e). In .May, 1977, the Govern
ment o f Goa, Daman aad D iu  sent a 
proposal to the M in istry o f A gricul- 
ttu« & Irrigation for setting up an En
forcement Squad w ith  two speed boats 
for patrolling the Goa coastal waters 
Involving a capital expenditure o f Rs. 
6 lakhs, and a recurring cost o f Rs. 
1.55 lakhs. However, in  v iew  o f the 
general clash o f interest between mecha
nised and non-mcchanised ectors, the 
M in istry o f Agriculture & Irrigation 
have constituted a Commitiee to exa
mine the question of delim iting areas o f  
fishing o f different types o f boats, 
particularly big trawlers, so that there 
is no unfair competition between small 
mechanised boats and the countr^- 
boats. T h e report o f the Committee is 
stin  awaited. Pending receipt o f the 
recommendations o f this Committee 
and in view o f the high cost o f maintain
ing an Enforcement Sqiwd as also the 
possible assistance in th 's regard from 
the Coast Guard Service which is now 
being organised, the M inistry o f A p ic u l
ture and Irrigation have not agreed to 
the proposal o f the Government o f Goa, 
Dam an and D iu .

In  M arch, 1977, on an experimental 
basis, the Government o f  Goa, Daman 
aitd D iu  fixed a few floating barrels to 
demarcate five Fathoms Zone at beaches 
o f  Velsao, Utorda, Betal, Bathim,

Benaulim. Fatorda and cavelossim 
where these incidents o f Clashes had 
occurred. T h is  was done to know 
whether demarcatir^ the Zone w ill have 
any effect in observing the G oa, Daman 
and D iu  Rules regarding five Fathoms. 
B y these temporary mepsures, there has 
been reducrion in the number o f  sad i 
incidents. Howe\er, ihe barrels 
have been wa'ihed away during 
the monsoon season. T h e Ix)cal 
Government are now proposing to set 
up a Committee to deal w ith violations and 
to avoid occurrence o f clashes among 
the fisherment

Poets of Draftsmen, Traccrs and 
Ferro Printers in A.I.R. and Door- 

darshan

5916. SH R I B H A G W A T  D A Y A L  
S H A R M A : W ill the M inister o f IN 
F O R M A T IO N  A N D  B R O A D C A S 
T I N G  be pleased to state:

(a) number o f posts o f  Draftsm en 
G r a ^  I, G ^ d e  II , Tracers, Ferro- 
printers ly in g  vacant for more than six  
months in  A .I .R . and Doordrashan;

(b) the reasons thereforj and

(c) the tim e likelv  to be tjken  to 
fill up these posts?

T H E  M IN IS T E R  O F  IN F O R M A 
T IO N  A N D  B R O A D C A S T IN G  
(SH R I L . K . A D V A N I): (a) T h e in
formation is given below:

A .I.R . D oor
darshan

Draftsman Grade I . I I

Draftsman Grade II . 2 N il

Tracer . . . 4 N il

Ferro-printers . I N il

(,b) In the case o f A .I .R ., the posts 
o f Draftsm an Grade I and Grade II 
could not be filled because the A ll-  
India seniority list in the?e grades is 
not yet ready. As reafeards Tracers 
and Ferro-printers, some tim e was taken 
in  follow ing the procedure for recruit
ment through Employment Exchange.

In the case o f Doordarshan, the post 
o f  Draftsm an Grade I could not b e 
filled due to an anomaly in  the T h ird  
Commission’s recoouiendations- in 
respect of th is post.




